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the world are bein. jM'oylded to meet 
these new requirements. 'This hu broulht 
about a need for furtber improyement of 
draft. at our Ports, particularly for hllDd-
lina bulk commodities lucb as oil, iron are, 
fnodgralns, fertilisers etc. In desilninl new 
facilities at e"lstinl pariS and also In 
bulldinl ncw harboul'll, Ihese requirements 
are kepi in view. 

(b) and (c). Indidence of freight charles 
on Ibe commodities shipped 10 and from 
ports is dependent on many factors be-
sides Ihe facilities available al paris. There-
fore, it is difficull to Indiclle to whal 
e"tent the freilhl rales are kepi high solely 
as a result of Ihe state of port facilities at 
a given limo. Tho higher incidence of 
freighl does not cause any 105s to Indian 
ports as the freighl is a charge 1m Iho 
shipper and nol on tbe pori. 

(d) The developm~1t of facii~ 
ports to meet tbe Changing requiremenls 
of sbipping is a continuous effort. Moro-
over, tbe prOlramme for development of 
port facilities lenerally Involve lonl lead 
periods for implementatina. So far as tbe 
yoar 1968 was concerned prolress was made 
on major improvemenl schemes such as 
tbe Bombay Dock Expansion S=heme, the 
Haldlll Dock project, tbe Madras Oil 
Dock, an additional bertb at Cocbin etc. 
Approval bas also been liven to a number 
of new projects includinl tbe V Isakha-
patnam OUler Harbour project desilned 10 
funher improve Ibe turn round of ships. 
In order to Improve the lurn round of 
sbips and quicker handllnl of cargo, addi-
tions were allo made to port 1I0aiiDI crafl, 
cranes, nayllalional aids, fork lifts, trucks 
etc. durinl 1968, As already stated, freight 
charges are fixed keepinl various facto~s 
Includlnl port conditions in view. The 
Directorale General of Shipping has been 
keeplna a walch on Ibe freilhl rales In our 
export trade. As a result, corlain addi-
tional charles levied by Ibe Conference 
Unes have been abolilbed. Tbe general 
question of lecuriD, reductioD ia frel,bt 
ratel on tbe basil of tbe improvements in 
port facilities IB pari of a contiauous 
international effort by all Ibe developinl 
countries. 

Abroptlon of Article 370 

'3ISI. SHRI VALMlKI 
CHOUDHARY, 

SHRI S. K. TAPURIAH : 
SHRI HIMATSINGKA: 

Will the Mioistor of HOME AFFAIRS 
be pleased to sla te : 

(a) whether In deference to the con-
sensus of the Lok Sabha as e_pressed dur-
inl discussions on the Constitulion 
Amendment Bill spoasored by Shri 
Prakash Vir Shaslrl purport inK 10 abro-
gale Arlicle 370 of the ConitilutioD to 
bring the ,tate of J~rnmu and K.,.hmir at 
par with other State!! of th' UOiOD, 
Governm,nt propos. to take any further 
sleps for greater intelration of tbal Stale 
wiLh the Union; 

(b) if so, Ihe detalll of luch sleps ; 
and 

(c) if no steps have been taken, tb, 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUK.LA): (a) In 
Ihose discussions, there was paeral atroe-
ment with tbe Governmenl's stand that 
furl her provisions of the Constitution 
should be lradually applied to the State of 
Jammu and Kashmir. 

(b) Ind (c). Durinl 1966, articles 81, 
325, 326, 327 aod 329 of tbe Constitution 
were applied 10 the Slate of Jammu and 
Kashmir, wilh suitable modifications: 
enablinl direct elections 10 the House of 
Ihe People from Ihal Stale as 10 tbe resl of 
Ibe country. 

Durinl 1967, the Conslitulion (Nine-
ltenth Amendment) Act, 1966, which 
amended article 324 of Ibe Conslitutlon, 
and the Constitution (Twenty·flrat Amend-
menl) Act, 1967, and eatrles 16, 18 aad 
19 of the Coacurrenl Lilt were applied 
to that Stal •• 

Durinl 1968, onlry 72 of tbo Union 
LlBt wu applied to tbat State, ia a modi· 
fled form, in relation to appeals to tbe 
Supreme Court from the declsloas of tbe 
Stale High Court in elecllon petitions. 

Durlnt Ihe currenl year, article 248 
and entry 97 or the Ulllon Lilt bave been 
applied to that State, In a modified maDner 
In relation 10 ...,14ual)' powers of Ie,is-

""011, 




